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year period, to meet tKe modernisation re­
quirements of textile mills. A part of the fund 
was earmarked to provide special loans to 
week but visile units as a major part (uplo 
80%) of their promoter’s contritxjtion to en­
able them to avail of the modemisatton as­
sistance. The special k>ans canry interest at 
therateof6% per annum and are repayable 
over a period of 12 years, including a mora­
torium of 6 years.

liultinattonal Investment guarantee 
Agency

1437. SHRISANATKUMAR MANDAL: 
Win the Minister of FINANCE be pleased to 
state:

(a) whether the government propose to 
join the Multilateral Investment Guarantee 
Agen^ (MIGA), the World Bank affiliate; 
and

has been drawn to the news Item captioned 
*Sahar Gangport* appearing in the Bombay 
weekly 'BLTZ' dcrted October 5.1991;

(b) if so. the facts in this regard; and

(c) the steps being taken by the govern­
ment in the matter?

TH E MINISTER O F STATE IN THE 
M INISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) Yes, Sir,

(b) and (c). As far as Customs are 
concerned, no involvement of Customs offi* 
dais- in any such activity as alleged in the 
news item been found. BesMes surprise 
checks by sentor Customs Officers, Central 
IntelRgence Unit of the Custom House also 
makes discreet visits to Aiipoit to check any 
malpractbes. Entry of persons notconnected 
with airport operations is controlled.

(b) if so, the advantages Ikely to accrue 
from joing the MIGA?

THE MINISTER O F STATE IN THE 
M INISTRY O F FINANCE (SHRI 
RAMESHWAR THAKUR): (a) The question 
of Government of India joining the MIGA is 
under oonskleration

(b) MIGA has been established to offer 
investment quarantees to Investors against 
non commercial risks in member countries 
and to give promotional and advisory ser­
vices -  with a view to promoting the fkiw of 
investment .resouioes for productive pur­
poses to devetoping countries.

feregularftlM at Sahar kitemattonaf 
Airport

1438. SHRI SANATKUMAR MANDAL: 
W » the Mifristw Of FINANCE be pleased to

<a)whethar ̂ n tio n  of the govwnnrant

As far as aRegaltons against police and 
Other agencies are concerned, the facts are 
being ascertained from the Ministry of Home 
affairs and other concerned organisattons 
and will be lakt on the Ta M  of the House.

Step* to check smuggling

1439. SHRI GEORGE FERNANDES: 
W il the Minister of FINANCE be pleased to

(a) whether any fresh steps have been' 
takan to chack smimalino and aoDrahand 
smugglers; and

(^) if so. the details thereof 7

TH E MINISTER O F STA TE IN TH E 
M IN ISTRY O F FINANCE (SHRI 
RMIESHWAR THAKUR): (a) and (b). The 
Customs authorities remain vigilant against 
smugging activities. The fiehl tonnattons 
have been equipped wWi vessels, vehicles, 
firs-arms and telecommunieatkwi network.
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Sophisticatad«quipm«ntsuchasX-raybag- 
gag« machine#, night-viscn binoculars and 
matal dsteclors are being increasingly 
utilised. Sub-Coileclorates under the charge 
of Additional colleclors have been recently 
created with headquarters at Jodhpur and 
Amritsar for combating smuggling across 
the vulnerable Indo-Pakistan border. Close 
co-ordination is being maintained by all the 
agendesooncemed such as Customs, Coast 
Guard, BSF, Police in the detection and 
prevention of smuggling.

Clalim of Indian Natlonate for Roperty 
left In the Erstwhile East Pakistan

pending claims, which are underverification, 
isdifncuhto)

(c) Custodian of Enemy Property has 
been asked to expeditiously finalise the 
pending ex-gratla claims by the end of the 
first quarter of next year.

(d) There are 538 immovable property 
cases consisting of land and buildings re­
corded in the office of the Custodian of 
Enemy Property. State-wise breal̂ -up is at­
tached statement.

(e) No, Sir.

1440.SHRISYEDSHAHABUDDIN:Wili 
the Minister of COIMIMERCE be pleased to 
state:

STATEMENT

bnmovable Enmty Pn^terties in van-
ous states in India

(a) the number of claims registered with
the government for property left by Indian Name of state No. of properties
nationals in the erstwhile east Pakistan; Income receiving

cases
(b)thetotalvalue of the admitted claims;

Andhra Pradesh
(c) when the compensation is likely to

bepaki; Assam 2

(d) the number of cases of enemy prop­ Andaman 1
erty pending with the Custodian of Enemy
Property as on April 1,1991. State-wise; Bihar 3

(e) whether the Gk>vemment have pre­ Calcutta 93
scribed a cut-off date for taking custody of
properties alleged to be enemy property? Delhi 9

THE DEPUTY MINISTER IN THE MIN­ Gujarat 6
ISTRY OF COMMERCE (SHRt SALMAH
KHURSHEED); (a) In all 57,493 ex-gratia Qoa 3
daim iappliC8ik>ns were registered with the
custodian of Enemy Property. The majority Karnataka 1
of the daim cases registered appears to
pertain to erstwhile East Pakistan. Madhya Pradesh 1

(b) Total value of admitted and paki Ex- Rfl̂ asthan -

gratia daim cases uplo Septeml^er, 1991, is
Rs. 68.41 crores. The value in respect of the Tamil Nadu 6




